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ACT:

HEADNOTE

JUDGVENT:
ORDER

Though notice was issued to the respondent, no unserved
acknow edgnent has been received so far. Therefore, notice
nmust be deemed to have been served on the respondent.

Leave granted.

The point in the case is nolonger res integra. The
award of the Collector is dated/ March 27, 1981 ‘and the
notification under Section 4(1) of the Land Acquisition Act,
1894 is of September 26, 1978. Therefore, the respondent is
not entitled to the paynent of the additional anobunt under
Section 23(1A) of that Act.

The appeals are accordingly allowed. The award to the
above extent is set aside. No costs.




